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CENTRAL AORINISTRATIVE TitlBUNAL
PRINCIPAL BENCH, NEU DELHI

i.A. No. 1500/1994

Neu Delhi, This the 10th Day of August 1994

Hoo'ble Shri 3 P Sharwa. Wewbar^J)

Hoo*bla Shri P.T.Thiruvenoadaw. WeaberCA)

1. Shri Baljit Singh Dangi
S/o Shri Sage Ram,
202, B-5, Sector-8
Rohini Delhi

2. Shri Syad Flinhaj Rashid
R-117 Lcxmi '^agar
"elhi-92

3. Shri Shri Pal Sharma
a/o Shri Ram Chand Sharna
Flat No.51, Type III
Income'-tax Colfxiy
Pitam Pura
Delhi.

By Shri 0 K Rahajan, Advoeats

versus

1. Union of India, through its Secretary
Rinistry of orban Deualopment, Nirman Bhauan
Neu Delhi. ..

2, Union Public Service Oomnissien
through its Saeratary
^hahjahtfi Road, "ew Delhi.

•. .Respondents

0 R i £ RicgalV

Hen*bl8 Shri 3 P Sharma. Reaber^jy

1. A limited department ci^ipetitive examination uas

held by UPSC in Deeembisr 1992 and it is stated that 366

eandidates in that examination qualified in the written

test and out of these 149 eandidates actually have been

promoted in September 1993, It is further stated that

on the date of the advertisement aeoording to the

applieante there were about 227 posts of AE(Civil)
which have no";gone up by about 266 bacausa of certain
casualities in the maaft|ime and due to promotions or
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daputations. The grievanea of the applicants that thay

should ba considered for appein^ant from this salsct

list. The reliaf prayed by the applicants arai"

(i) ^ake appointments from among the 366 3C(C)

successful candidates to all the AC(C) vacancies

which axist as of to-day.

(ii) Inform the successful JEs of the number of

IICCC) vacancies which exists as of today and also

notify the same to the UPSC.

(iii) Pass such other order/s as the H€«i*bla

Tribunal in the circumstances may dsem fit and

proper in the interest of Justice.

2. Us heard the learned ©ounsal for the applicant

Shri 0 K Aahajan for the last two occasions and hi wanted

to si^jpli^ent the pleadings and a aupplsmentary pleadina

was filed making avermante in para 3 of the e^piemantary

pleadings that the persona who gualifisd in the written

test ^d notified have no knowledge of the persons

who have been appointed on promotion from this list

of qualified written examination candidates. It is

further stated in. para 4 that the uaoanoies have not been

calculated and notified on the basis of the circular;

of No.23/1167 -E3tt(B) dated 14-7-1S67 and in para 6
it is TOPted that the applicant Js not olaimifig any
vested right of promotion but do claim the proteetisn

of Article 14 of the Conetitution.

3. Ue have given careful thought to the various

contsntlon placed by the learned ©ounsal before us.
It IS expectad of the respondents that they should follow

their own instructions in letter and spirit. Mowswer
due to oertaln administrative inefficiency and inadvertan,
the spirit of the circular is not fillowed as in the
present ease the number of vacancies which ware avaiiabie
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to be filled up by the promotes quoto of 50 per cent for

Ltd Ospartmental Competitive Examination held in 1993

for the vacancies in the particular period have not been

notified to the UPSG. ^ouever, we do find that after

this list of candidates who were qualified in the written

examination was drawn the premotion is only based on the

peformance of the service career as brought out in thee

ACRs of each of aforesaid qualified candidates* It is

thereafter the p^el is drawn ois that the person deemed

fit is promoted*

4* It ie not the case of the applicants that a person

mho is down below then in the list of qualified candidates

has since been prometsd ignorihg then*

S, The applieniicn is therefere disposed of with the

observation that the respondents are expected to publish

the list of qualified candidates who have also made their

claim after the puruaal of the ACRa and that the number
/reference toof vacancies be also be notified that with/the particular

Ltd Departmental Competitive examination and the same

be conveyed to the applicants preferably with;< a period

of three months from the rscsipt of this order. The

application is therefore diepeeed of accordingly.

No costs*

P shmrma)Plember(A) nsmberO)
LCP
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